NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No.1277 of 2023

IN THE MATTER OF:

Rajesh Bhalla
Member of Suspended Board of Samtel Glass Ltd. ...Appellant

Versus
Mahendra Kumar Sharma & Anr. ...Respondents

Present:
For Appellant: Mr. Krishnendu Datta, Sr. Advocate with Mr.
Abhishek Anand, Ms. Jasleen Singh Sandha,
Advocates.

For Respondents: Mr. Palash S. Singhai, Mr. Harsha Sareen, Mr. J.
P. Rawat, Advocates.

ORDER
(Hybrid Mode)

08.04.2024: This Appeal has been filed against order dated 19.09.2023

passed by the Adjudicating Authority by which order Section 9 application
filed by the Respondent herein has been admitted. The Respondent has filed
Section 9 application claiming an amount of Rs.13,58,249/- which was

amount mentioned in the Part IV.

2. Today, when the Appeal is called for hearing, learned counsel for the
Appellant has handed over a Bank Draft of Rs.13,58,249/- to learned counsel

for the Respondent, which is duly accepted.

3. The entire amount having been paid, we are of the view that no purpose
shall be served in keeping the appeal pending and continuing the CIRP any

further. CIRP is closed.
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4. In this Appeal we have already passed interim order on 27.09.2023,

which it to the following effect:

“No further step shall be taken in pursuance of

Impugned Order dated 19.09.2023.”

5. The Adjudicating Authority by the impugned order has directed to
deposit Rs.2 Lakhs as IRP fee and expenses. Appellant shall also make
payment of Rs.2 Lakhs to the IRP within period of two weeks from today by
way of Bank Draft, which we find satisfactory to cover the cost and fee of the

IRP. The IRP shall handover all records etc. of Corporate Debtor.

6. Appeal is disposed of accordingly.

[Justice Ashok Bhushan]

Chairperson

[Barun Mitra]
Member (Technical)

[Arun Baroka]
Member (Technical)
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